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(X State Bank of India

AMCC TARAPUR-Boisar (64573), Shivkala Arcade Building No.02,Ground Floor,
Shop No.1, Near Kotak Mahindra Bank, Boisar, Dist- Palghar-401501.

Whereas The undersigned being the Authorized officer of the State Bank of India
Jawhar Branch under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under section 13(12) read with rule 8 & 9 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 29/06/2024 calling upon
the borrower M/s. Sheetal Constructions Pro Bhushan Jaikumar Jain (A/C No-
32122063476) to repay the amount mentioned in the notice being
Rs.19,98,311.66/- (Rupees Nineteen Lakhs Ninety Eight Thousand Three
Hundred Eleven & Paisa Sixty Six Only) as on 29/06/2024 within 60 days from
the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken PHYSICAL
Possession of property described herein below in exercise of powers conferred on
him under section 13(4) of the said Act read with rule 8 of the Security
(Enforcement) Rules, 2002 on this 30th day of July of the year 2025 .
The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge
of the State Bank of India for an amount of Rs.19,98,311.66/- (Rupees Nineteen
Lakhs Ninety Eight Thousand Three Hundred Eleven & Paisa Sixty Six Only)
and interestand other charges thereon.
The Borrower attention is invited to provisions of Section 13(8) of the Act, in
respect of time available, to redeem the secured assets.

Description of Inmovable Property:
Flat No.104, 1st Floor, At Ramanand Building, Main Road, Vikramgadh, Taluka:-
Vikramgadh, Dist-Palghar-401605. Authorized Officer

Date: 30/07/2025 / Place: Boisar. State Bank of India

POSSESSION NOTICE [See Rule 8(1)] [for Inmovable Property]

SARASWAT CO-OPERATIVE BANK LIMITED

74/C, Samadhan Building, Senapati Bapat Marg,
Dadar (W), Mumbai-400028
Tel. No. 8828805609 / 8657043713 / 14/ 15

POSSESSION NOTICE

[as per Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]

P Saraswat

Bank

Saragwal Co-operative Bank Lid,

Whereas, The undersigned being the Authorised Officer of
Saraswat Co-op. Bank Ltd., under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of
2002) and in exercise of powers conferred under Section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand
notice dated 23/08/2023 calling upon the Borrower & Mortgagor Mrs.
Anusaya Sopan Shinde and Guarantor : Mr. Balaji Sopan Shinde to
repay the amount mentioned in the notice being Rs. 32,81,911.12 (Rupees
Thirty Two Lakhs Eighty One Thousand Nine Hundred Eleven and Paise
Twelve Only) as on 22/08/2023 plus interest and incidental charges, if any,
thereon within 60 days from the date of receipt of the said notice.

The Borrowers/Mortgagor/Guarantor having failed to repay the
amount, notice is hereby given to the Borrowers/Mortgagor/Guarantor and
the public in general that the undersigned has taken physical
possession of the property described herein below in exercise of
powers conferred on him under sub section (4) of section 13 of the Act read
with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this
30/07/2025.

The Borrowers/Mortgagor/Guarantor in particular and the public
in general are hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of Saraswat
Co-op. Bank Ltd., for an amount of Rs. 32,81,911.12 (Rupees Thirty Two
Lakhs Eighty One Thousand Nine Hundred Eleven and Paise Twelve
Only) as on 22/08/2023 and interest thereon.

The Borrowers/Mortgagor/Guarantor attention is invited to provisions
of sub section (8) of section 13 of the Act, in respect of time available, to
redeem the secured assets.

Description of the Inmovable Property

Room No. A-1, Adm. about 25 Sq.Mtrs. (built up area) in the society known
as “AKRULI SUKH SHANTI CHS LTD?, situated at land bearing old cts no.
171/48/51 of village akruli, taluka Borivali, plot no. ad 19, rsc-01, code no.

051, Kandiwali east, dist. Mumbai-400101.
Sd/-
Authorised Officer
For Saraswat Co-op. Bank Ltd.

Date : 30.07.2025
Place : Mumbai

IN THE COURT OF SMALL CAUSES AT MUMBAI
R.A.E. SUIT NO. 335 OF 2024

1. Mr. Nilesh Anil Sanghavi,
Age - 61 Years, Occ - Self Employed,
Residing at B / 606 / 607/Chandraprabh Building,
84, Irla Bridge, S. V. Road,
Andheri (W), Mumbai-400058.
2. Mr. Rajesh Anil Sanghavi,
Age 60 Years, Occ - Self Employed,
Residing at 84, Lal Bunglow, Irla Bridge,

PUBLIC NOTICE

NOTICE is hereby given to all public that Mrs. Shirleyanm Dmello Rebello
wish to sell her Flat No.67, Sunita Building, 6 th Floor, SBS Road, opp.
Colaba Post Office, Colaba, Mumbai-400005, admeasuring carpet area
of 545 square feet. interest of Five fully paid-up shares under the original
Share Certificate No. 45 in the said Building to the purchaser.

If any person claiming any sort of right, claim, interest etc., in the said Flat
property by way of sale mortgage, gift, lease, lien, easement, exchange in
inheritance, possession succession etc., otherwise of whatsoever nature
shall intimate us such specific objection in writing along with sufficient
documentary evidence of such claim at the below address within 10 days
from the date of publication this notice and if no such objection is raised
within the above stipulated period by any such person, such right, claim,
interest etc., if any of any such person shall be deemed to have been
Waived and/or abandoned by any or all such claim, queries or complaint
will not be entertained for any reason of whatsoever.

Advocates & Notary,
RAMJI B. GUPTA
Advocate High Court,
Room No 888/8, Nanabhai Wadi, Salt Pan Road,
Wadala East, Mumbai — 400037.

www,freepressjournalin

It rf PRATAAP SNACKS LIMITED
, CIN : L15311MP2009PLC021746
Registered and Corporate Office: Khasra No. 378/2, Nemawar Road,
Near Makrand House, Palda, Indore-452020, M.P, India, Tel: 0731-2437679
E-mail: complianceofficer@yellowdiamond.in;
Website: www.yellowdiamond.in

Transfer of Equity Shares of the Company to
Investor Education and Protection Fund
Notice is hereby given to the members pursuant to the provisions
of Section 124(6) and other applicable provisions, if any, of the
Companies Act, 2013 read with the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016
("the Rules") as notified from time to time by the Ministry of Corporate
Affairs ("MCA") that all equity shares in respect of which dividend has
not been paid or claimed for seven (7) consecutive years or more since
the payment of Final Dividend for Financial Year 2017-18, are liable to
be transferred by the Company to Investor Education and Protection
Fund ("IEPF") as perthe Rules.
The Company has sent individual notices to all the concerned
shareholders whose shares are liable to be transferred to IEPF. The
details of such shareholders has also been made available on
Company website i.e. www.yellowdiamond.in.
Shareholders holding shares in physical form and whose shares are
liable to be transferred to IEPF, may please note that the Company
would be issuing new share certificates in lieu of the original share
certificates held by them for the purpose of conversion into demat form
and subsequent transfer to demat accounts opened by IEPF Authority.
Upon such issue, the original share certificates which are registered in
their name shall stand automatically cancelled and be deemed non-
negotiable. In case of shareholders holding shares in demat form, the
transfer of shares to the demat accounts of IEPF Authority shall be
effected by the Company through the respective Depositories by way
of Corporate Action.
The concerned shareholders are requested to claim the unpaid /
unclaimed dividend amount(s) on or before November 2, 2025. In case
the Company does not receive any communication from the
concerned shareholder by November 2, 2025 the Company shall, with
a view to complying with the requirements set out in the Rules,
dematerialize and transfer the shares to IEPF. Shareholders are
requested to note that the updated list of shareholders uploaded on the
Company's website should be regarded as and shall be deemed to be
adequate notice in respect of issue of new share certificates for the
purpose of transfer of shares to Demat accounts of the IEPF Authority
pursuant to the amended rules. Please note that upon transfer to IEPF,
no claim shall lie upon the Company in respect of the unclaimed
dividend amount and equity shares so transferred.
For claiming unpaid / unclaimed dividend, shareholders are
requested to contact the Company's Registrar and Share Transfer
Agents, M/s. KFin Technologies Limited, Selenium Tower B, Plot No.
31-32, Financial District, Nanakramguda, Serilingampally Mandal,
Hyderabad-500032, Tel.: 40 67162222, 79611000 or Toll Free No.:
18003094001, e-mail id: einward.ris@kfintech.com.
For Prataap Snacks Limited
Sd/-
Sanjay Chourey
Company Secretary

Place: Indore (M.P)
Date: August 1, 2025

NOTICE TO SHAREHOLDERS

PUBLIC NOTICE

TAKE NOTICE that | am investigating the
title of Pranav Constructions Limited,
(formerly known as Pranav Constructions
Private Limited), a company duly
incorporated under the Companies Act,
1956 and validly existing under the
provisions of Companies Act, 2013, having
its registered office at 1001, 10th Floor, DLH
Park, Near MTNL, S. V. Road, Goregaon
(West), Mumbai 400104 (“Developer’), to
the property described in the Schedule
hereunder written (‘Property”).
By registered Development Agreement dt.
15.05.2023, LAKSHMAN TOWER CHSL
along with its member's confirmation have
granted development rights of the Property
to the Developer, on terms and conditions as
more particularly contained therein.
Any person/s including any lender / bank /
financial institution having any claim,
demand, objection share, benefit, right, title
and/or interest of any nature whatsoever in
the Property, or any part thereof by way of
any agreement, allotment, sale, transfer,
mortgage, charge, lien, encumbrance, gift,
bequest, release, exchange, pledge,
guarantee, easement, right, covenant and
condition, tenancy, developmentrights, right
of occupancy, assignment, lease, sub lease,
leave and license, partnership deed, loans,
advances, use, possession, partition, trust,
inheritance, settlement, arrangement,
outstanding taxes and/or levies, outgoings &
maintenance, litigation, arbitration,
attachment, injunction, decree, order,
award, lis-pendens and/or by virtue of the
original documents of title being in their
possession/custody or otherwise in any
manner howsoever and whatsoever are
required to make the same known in writing,
along with certified true copies of
documentary proof, to the undersigned at
Chamber No. 8, 3rd Floor, Bhagyodaya, 79,
Nagindas Master Road, Fort, Mumbai -
400001 within (14) fourteen days from the
date hereof, otherwise the investigation
shall be completed without any reference to
such claim/s, if any, and the same shall be
considered as not binding, waived or
abandoned for all intents and purposes.

SCHEDULE OF THE PROPERTY:
Allthat piece and parcel of land bearing Final
Plot No. 514, corresponding to CTS No. 443
admeasuring 1086.30 sq. mtrs. or
thereabouts, Village Borivali T.P.S. III,
Taluka Borivali, within the Registration
District and Sub- District of Mumbai
Suburban, Chikuwadi, Shimpoli, Borivali
(W), Mumbai - 400092, along with a building
standing thereon known as Lakshman
Tower comprising of residential flats (since
demolished) and bounded on West: Plot
bearing F.P. No. 515, on East: by means of
road, on South: Plot bearing F.P. No. 513
and on North: Plotbearing F.P.No. 516 .
Dated this 2" day of August 2025

ASHISH T. SURYAVANSHI

Advocate

PUBLIC NOTICE

TAKE NOTICE that | am investigating the
title of Pranav Constructions Limited,
(formerly known as Pranav Constructions
Private Limited), a company duly
incorporated under the Companies Act,
1956 and validly existing under the
provisions of Companies Act, 2013, having
its registered office at 1001, 10th Floor, DLH
Park, Near MTNL, S. V. Road, Goregaon
(West), Mumbai 400104 (“Developer’), to
the property described in the Schedule
hereunder written (“Property”).
By registered Development Agreement dt.
19.06.2024 and Supplemental Agreement
dt. 07.04.2025, Shree Santoshi Nagar
CHSL along with its members confirmation
have granted development rights of the
Property to the Developer, on terms and
conditions as more particularly contained
therein.
Any person/s including any lender / bank /
financial institution having any claim,
demand, objection share, benefit, right, title
and/or interest of any nature whatsoever in
the Property, or any part thereof by way of
any agreement, allotment, sale, transfer,
mortgage, charge, lien, encumbrance, gift,
bequest, release, exchange, pledge,
guarantee, easement, right, covenant and
condition, tenancy, developmentrights, right
of occupancy, assignment, lease, sub lease,
leave and license, partnership deed, loans,
advances, use, possession, partition, trust,
inheritance, settlement, arrangement,
outstanding taxes and/or levies, outgoings &
maintenance, litigation, arbitration,
attachment, injunction, decree, order,
award, lis-pendens and/or by virtue of the
original documents of title being in their
possession/custody or otherwise in any
manner howsoever and whatsoever are
required to make the same known in writing,
along with certified true copies of
documentary proof, to the undersigned at
Chamber No. 8, 3" Floor Bhagyodaya,79,
Nagindas Master Road, Fort, Mumbai-
400001 within (14) fourteen days from the
date hereof, otherwise the investigation
shall be completed without any reference to
such claim/s, if any, and the same shall be
considered as not binding, waived or
abandoned for all intents and purposes.

SCHEDULE OF THE PROPERTY:
Land bearing C.T.S. Nos. 511, 511/1 to 10,
admeasuring 903 sq mtrs. excluding the
road set back area, situate at, Narsing Lane,
Malad (West), Mumbai 400064 in the
Registration District and Sub District of
Mumbai Suburban together with a building
standing thereon known as “Shri Santoshi
Nagar” (since demolished), and is bounded
as follows: On North: Vardhaman Nagar
CHSL land bearing C.T.S. No. 484; On East:
Narsing Lane Road; On South: Haridwar
Tower Lane; On West: C.T.S.No.512B.
Dated this 2" day of August 2025

ASHISH T. SURYAVANSHI
Advocate
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Registered Office:19-A Dhuleshwar Garden,
Jaipur, Rajasthan, India, 302001.
www.aubank.in

LOAN AGAINST GOLD - AUCTION NOTICE ON “AS IS WHERE IS” BASIS

The below mentioned borrower/s have been issued notices to pay their outstanding
amounts towards the loan against gold facilities availed from AU Small Finance Bank
Limited (“Bank”). Since the borrower/s has/have failed to repay his/their dues, we are
constrained to conduct an auction of pledged gold items/articles on 07 AUGUST 2025
between 11:00 AM — 3:00 PM (Time) at below mentioned branches according to the
mode specified therein. In the case of deceased borrowers, all conditions will be
applicable to legal heirs. Please note that in the event of failure of the above auction, the
bank reserves its right to conduct another auction without prior intimation.

E-Auction Branch Details (E-auction will be conducted by using Weblink -
https://gold.samil.in)

AMALNER - 24660002310170 | AMRAVATI - 24 37149 422142
2 405242 411490 704159 | CHALISGAON - 24660002325442
24660002403345 | DHULE - 24660002379899 24660002494252 | GONDIYA -
24660001765860 | KALYAN - 24660001310407 | KATOL - 24660001737864 | KOLHAPUR -
24660002565999 | NAGPUR - 2 - 24660002380796 | NASHIK - GANGAPUR ROAD -
24660002339195 | PARTUR - 24660002328916 24660002328856 | SHRIGONDA -
24660002329394 | WANI - 24660002319144 24660001711583 | WARDHA - 24660002409494
24660002294228 |

Note: The auction is subject to certain terms and conditions mentioned in the bid form,

Sd/-
Manager
AU Small Finance Bank Limited

which is made available before the commencement of auction.

PUBLIC NOTICE

IN THE COURT OF SMALL CAUSES AT MUMBAI
R.A.E. SUIT NO. 332 OF 2024

1. Mr. Nilesh Anil Sanghavi,

Notice is hereby given that Mr. Jairam Ramchandra Virkar, was the owner of
5 Shares of Rs.50/- each bearing distinctive Nos.106 to 110 issued under
Share Certificate No.22, and Flat No. 22, admeasuring 560 Sq. ft. Carpet area
on the 2nd floor in the capital / property of Parle Vaibhav Co-operative Housing
Society Ltd. at Mahantroad, Vile Parle (East), Mumbai—400057.

The said Mr. Jairam Ramchandra Virkar expired on 12-02-1986 and his wife
expired intestate on Mrs. Lata Jairam Virkar expired intestate on 15-09-2022
leaving behind them Mr. Shrikant Jairam Virkar as his only heir and
representative as per the law of succession by which the said deceased was
governed at the time of their death.

Thereafter, Mr. Shrikant Jairam Virkar expired intestate on 11-04-2018 in
Mumbai leaving behind him his wife 1) Mrs. Manda Shrikant Virkar, his 2
sons 2) Mr. Siddhesh Shrikant Virkar and 3) Mr. Yogesh Shrikant Virkar as
his only heirs and representatives as per the law of succession by which the
said deceased was governed at the time of his death.

The Society hereby invites claims and objections from the heir or heirs or other
claimants/ objector or objectors to the transmission of the said shares and
interest of the deceased member in the capital /property of the society within a
period of 14 days from the publication of this notice, with copies of such

BHANDARI CO-OP. BANK LTD., MUMBAI
(IN LIQUIDATION)

Bhandari Bank Bhavan, 1st Floor, P. L. Kale Guruji Marg, Dadar
(West), Mumbai-400028, Phone No. :- 022-24327230/
Mob. No. 9823874074/9004277390
Email Id :- bhandaribankinliquidation @ gmail.com
NOTICE FOR E-AUCTION

By this notice E-Auction will be held on 18/08/2025 (between 1.00 pm
to 4.00 pm) for sale of the following Bank owned property. For more
information visit https://eauction.gov.in website. Contact No.
0120-4001002, 4001005, 6277787.
Support mail ID - support-eauction@nic.in
Online Registration last Dt. 13/08/2025 upto 05.00 pm.
(Digital signature (DSC) is must for Bidder registration)

Details of Property :-

Bhayander Property :- Sai Jagruti CHS Ltd., A-Wing, 1st Floor, Near
Maa Bharati School, Opp Saibaba Hospital, B. P. Road, S. No. 136/4,
Khari Village, Bhayander (East), Dist. Thane-401105. Built Up Area-
2667 sq.feet. (Property inspection by prior appointment.) Reserve
Price Rs. 2,02,69,000/-, EMD Amt. Rs. 20,26,900/- only)

Auction ID No. 2025_MH_30846

Dt. 02/08/2025

Sd/-
Liquidator,
Bhandari Co-op. Bank Ltd., (In Liquidation) Mumbai

SCHEDULE |
FORMA
PUBLIC ANNOUNCEMENT
(Regulation 14 of Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF HOEGH LNG INDIA PRIVATE LIMITED

To,
The Defendant No. 1 abovenamed,

WHEREAS, the Plaintiffs abovenamed have instituted the
above suit against Defendants praying therein that this Hon'ble Court
may be pleased to pass a Decree of Eviction against the Defendants
No. 1 and 2 and 3 above named and be ordered to deliver quiet,
vacant and peaceful possession of the suit premises i.e. Room No.
12, First Floor, Plot No. 93/95, Chhotani Building, Sitaram Jadhav
Marg, Lower Parel, Delisle Road, Mumbai-400013, having City
Survey No. 03/158 Lower Parel West and that be pleased to direct
an enquiry under Order XX Rule. XII of the Code of Civil Procedure,
1908 for determination of the Mesne Profit for unlawful use and
occupation of the suit premises by the Defendants No. 1, 2 and 3 as
such rates as this Hon'ble Court deems fit and proper and for such
other and further reliefs, etc., as prayed in the Plaint.

YOU ARE hereby summoned to appear and directed to file
your Written Statement within 30 days from service of summons
before Hon'ble Judge presiding in COURT ROOM NO. 23, 1st
FLOOR, NEW ANNEX BUILDING, SMALL CAUSES COURT,
LOKMANYA TILAK MARC, DHOBI TALAO, MUMBAI-400002, in
person or by a pleader duly instructed and able to answer all material
questions relating to the suit, or who shall be accompanied by some
person, able to answer all such questions, on the 5th August, 2025
at 2.45 p.m., in the afternoon, to answer the claim; and as the day
fixed for your appearance is appointed for the final disposal of the
suit you must be prepared to produce on that day all the witnesses
upon whose evidence and all the documents upon which you intend
to rely in support of your defence.

Take notice that, in default of your appearance of the day
before mentioned, the suit will be heard and determined in your
absence.

YOU may obtain the copy of the said Plaint from the Court
Room No. 23 of this Court.

Given under seal of the Court,
this 11th day of March, 2025.
Sd/-

(Atul G. Rane)

Additional Registrar

To,
The Defendant No. 1 abovenamed,

WHEREAS, the Plaintiffs abovenamed have instituted the
above suit against Defendants praying therein that this Hon'ble Court
may he pleased to pass a Decree of Eviction against the Defendants
Nos. 1 and 2 above named and be ordered to deliver quiet, vacant
and peaceful possession of the suit premises i.e. Room No. 9, First
Floor, Plot No. 93/95, Chhotani Building, Sitaram Jadhav Marg,
Lower Parel, Delisle Road, Mumbai-400013, having City Survey No.
03/158 Lower Parel West and that be pleased to direct an enquiry
under Order XX Rule XII of the Code of Civil Procedure, 1908 for
determination of the Mesne Profit for unlawful use and occupation of
the suit premises by the Defendants No. 1 and 2 as such rates as
this Hon'ble Court deems fit and proper and for such other and
further reliefs, etc., as prayed in the Plaint.

YOU ARE hereby summoned to appear and directed to file
your Written Statement within 30 days from service of summons
before Hon'ble Judge presiding in COURT ROOM NO. 23, 1st
FLOOR, NEW ANNEX BUILDING, SMALL CAUSES COURT,
LOKMANYA TILAK MARG, DHOBI TALAO, MUMBAI-400002, in
person or by a pleader duly instructed and able to answer all material
questions relating to the suit, or who shall be accompanied by some
person, able to answer all such questions, on the 4th August, 2025
at 2.45 p.m., in the afternoon, to answer the claim; and as the day
fixed for your appearance is appointed for the final disposal of the
suit you must be prepared to produce on that day all the witnesses
upon whose evidence and all the documents upon which you intend
to rely in support of your defence.

Take notice that, in default of your appearance of the day
before mentioned, the suit will be heard and determined in your
absence.

YOU may obtain the copy of the said Plaint from the Court
Room No. 23 of this Court.

Given under seal of the Court,
this 13th day of June, 2025
Sd/-

(Atul G. Rane)

Additional Registrar
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S. V. Road, Andheri-400058. -...Plaintiffs Age - 61 Years, Occ Self Employed documents and other proofs in support of his/her/their claims /objections for
Versus ?fslidlin%a(ti’ B /860\/6 I/:RGOZ:I’ Chandraprabh Building, transmission of shares and interest of the deceased member in the | |1 | Name of Corporate Person HOEGH LNG INDIA PRIVATE LIMITED
e m , Irla Bridge, S. V. Roa capital/property of the society. If no claims/objections are received within the -
1. '\A/I;édlvl\?ju'\l/tlug’cg:_u’l\ll c';:alzr]‘leovcgt rnnd?;v: )Inh abitant Andheri (W), Mumbai-400058 period prescribed above, the socigty shall b_e free to deal with the ‘shar‘es and g zjttsoc:‘t|njs;;;or:tr:?:hoéocrorpozali F’erSOlﬂ (F){Z((J;{Zl\(;m bai
o i A ' 5 Mr. Raiesh Anil Sanghavi interest of the deceased member in the capital/property of the society in such _ Y ch Lorporate Ferson Is umoal
residing at Room no. 12, First floor, A G(I)Y o) QS If Emploved manner as is provided under the bye laws of the society. The incorporated / Registered
Plot No. 93/95, Chhotani Building, Rge(;idin eaetlrsé4 CL(;I— Buen |onv'\1/p|(:|);eBrid o Claims/objections, if any received by the society for transmission of share and | | 4 | Corporate Identity Number of Corporate Person| U74999MH2021FTC353114
S'ta_"am Jadhav Marg,_ Lower Parel, g at, o4, - glow, ge, . interest of the deceased member in the capital/property of the society shall be | ['5 [ Address of the Registered Office and Unit No. 802A, 8th Floor, B Wing,
Delisle Road, Mumbai-400013. S.V. Road, Andheri-400058 --Plaintiffs dealtwith in the manner provided under Bye —Laws of the society. Acopy of the Princi o
N . . ) : h 8 N rincipal Office (if any) of Corporate Person | One BKC, Plot No. C-66, G-Block,

2. Mr. Dinesh Jain, (Full Name not known) Versus registered Bye Laws of the society is available for inspection by the Bandra Kurla Complex. Bandra - East
Age - Adult, Occ - Not known, Indian inhabitant, 1. Mr. Damiji Morarji, claimants/objectors, in the office of the society /with the Secretary of the andra furia Lomplex, bandra - £asl,
residing at Room No. 12, First floor, (Full Name not known) society betwegn 11 AM to7 P.M. from the date of publication of this notice till ____ Mumbai, Maharashtra 400051
Plot No. 93/95, Chhotani Building, Age - Adult, Occ - Not Known the date gfexplry of its period. 6 | Liquidation Commencement Date of 30/07/2025
Sitaram Jadhav Marg, Lower Parel Indian Inhabitant residing at Room No. 9 Dated this 02 day of August, 2025 ) . . Corporate Person

. . ’ . ’ For Parle Vaibhav Co-op Housing Society -
Delisle Road, Mumbai-400013. First Floor, Plot No. 93/95, Limited, Mahant Road, Ext., Vile Parle (East) 7 | Name, Address, Email Address, Telephone | DINESH KUMAR DEORA

3. Mr. Mangilal Solanki alias Sutar, Chhotani Building, Sitaram Jadhav Marg, ' " Mumbai - 400057, Number and the Registration Number Registered Address:

(Full Name not known) Lower Parel, Delisle Road, Mumbai-400013. of the Liquidator B-202, ABT Apartment, Rani Sati Marg,
Age - Adult, Occ - Not known, Indian inhabitant, 2. Mr. Karamshi Parabhay Dubriya y N Malad (East), Near Navjivan School,
residing at Room No. 12, First floor, Age - Adult, Occ - Not known Indian f& Sama Adeey @t-Tnfes @ fafies, Fa3 mba 40007 Ofes Ao

Plot No. 93/95, Chhotani Building, inhabitant residing at Room No. 9, o . i
Sitaram Jadhav Marg, Lower Parel, First floor, Plot Nf;’_ 93/95, (el el - 9434 &P 30-0¢-9390) E\:;:kgfr;izpdﬁdszzz) fﬂitl):él::::)dwala
Delisle Road, Mumbai-400013. Chhotani Building, Sitaram Jadhav Marg, = PrRied 299, XS XEHEH J@ A, fRE, g9 - goo ooy Mumbaid0o0s? '

4. Mr. Manoj Manilal Snaghavi, Lower Parel, Delisle Road, Mumbai-400013. WU 90¢ oAl Qi W] FH Gl P s 4321018355
Age - 74 years, Occ - Self Employed, 3. Mr. Manoj Manilal Sanghavi, > " " > e
Indian inhabitant, residing at, 504, Age - 74 years, Occ Self Employed I g ?W AT bofauaid A BN, ddbdl Joc Y dIffep FIATLROT FHT Email Id: dinesh.deora@yahoo.com
Chandraprabh Building, 84, Irla Bridge, Indian inhabitant residing at 504, MR, R 99.0¢.20:Y ST HIS! {36 d0.00 arsie yrard §tg=.3e Registration Details with IBBI:

S. V. Road, Andheri (W), Mumbai-400058. Chandraprabh Building, 84, Irla Bridge, AR, SR AT, T Rt Rerdgs (Reeirst erregs ), fig Hie, IBBI/IPA-002/IP-N00958/2020-2021/13041

5. Smt. Prerana Virendra Shah S. V. Road, Andheri (W), Mumbai-400058. g (‘_‘ﬁ)' gqg 8oo 098 I FBY 71 a1egel, SN FWFEIR 2w AR Fiwy| | 8 | Last date for submission of claims 29/08/2025
Age - 72 years, Occ - Housewife, . . i s TS Whe fsRriaR Rfrr HrvarS) g . )

\rofion inhbitant. residing at, 4 igz _P;g?g:r;/"gzgr_a,fohuilwife 22_& o ot o ﬁva?;z oo v 8 P et S| | votce is hereby given that the HOEGH LNG INDIA PRIVATE LIMITED has commenced
A/44, Vishnu Bhagvan, Near Shoppers Stop, Indian inhabitant residing at A/44, - Ha\tga"lr-[ fawa ~ }r/stjgtt:lxt:j;frztgL%Z;ﬁtmgllyﬁi?azgrivate Limited are hereby called upon to submit a proof of
137/S.V R Andheri (W), Mumbai-4 i . . A

6. M3;’. {-Isarshac()jal\(jlyanilg! gan(gh);;vi umbal-400058 Yé%?geVBgiggaR!ngf:rri (Svr\}ip&ir;bssﬁgboo58 27_)\r§: % 99.0¢.2038 VST SAG A FARUT T FHIget arg PR their claims, on or before 29th August, 2025 to the liquidator at the address mentioned against
Age 86 Years, Occ Self-employed, 5. Mr. Harshad Manilal Sanghavi, T . ) . item7.

Indian inhabitant residing at Fiat No. 48, Age 86 years, Occ - Self employed R) 1. HAG®H HSHM HoR DS AU ddbal FF  038-204 a1 aIftias| | The financial creditors shall submit their proof of claims by electronic means only. All other
10th Floor, Hanuman Sharan, Bomanii Petif Road, Indian inhabitant Residing at ITEdTe, Jefie S uReTH ) UG didas d Awhl-aiel u=idh (URfrarg)| | stakeholders may submitthe proofof claims in person, by postor by electronic means.
Camps Corner, Mumbai-400026. Flat No. 48, 10th Floor, Hanuman Sharan, ﬁaqmaﬂ'uﬁ Submission of false or misleading proofs of claim shall attract penalties.

7. Mr. Nishit Jagdish Sanghavi Bomanji Petif Road, Camps Corner, Mumbai-400026. 3) Aenfey e R T 203y-2024 A R FoeN AT T | [ 12052025 DINESH KUMAR DEORA
Age - 48 years, Occ - Service, 6. Mr. Nishit Jagdish Sanghavi, e wBEe S GReE SRS Hig S, ate: 02-08-20:

8. ig'let N;gay:ggsdisol‘lcganﬁohua;/iewwe . égqet ALSIrz/;irasg,d(l)Sc; éaSnegrg;:\i 8) et T 2023-203% =1 Senfp S udiamT gﬁFﬂ 5 <ire S0, Place: Mumbai LIQUIDATOR OF HOEGH LNG INDIA PRIVATE LIMITED

9. Mr. Bobby Jagdish Sanghavi Age - 75 years, Occ - Housewife 4) WF ;QOQ;'?;;%@!E 13 E_ch_FﬁE,H ?ﬁgaa i amz%a q%‘ Xt éaﬁésﬁ?‘ﬁ
Age - 43 years, Occ - Business, 8. Mr. Bobby Jagdish Sanghavi, X ; o oo = e . R &P TR s = e Borivali (West) Branch: “ORCHID PLAZA",
Indian inhabitants, Defendant No. 7-9 Age - 43 years, Occ - Business el AERIINEL) SRR ) éth Duttapada Railway Crossing Road, Off S V Road,
residing at, G/55, Venus Society, 14th Floor, Indian inhabitants Defendant No. 6-8 &) W 2034-R03¢ I1 AP IEIHAAT 1. Hellesdh HewM RHRA Beded & 3w gRar J , Near Railway Platform No. 1, Borivali (West),
Worli Sea Face Road, Worli, Mumbai-400018. residing at, G/55 Venus Society, 14th Floor, JETeITEIeIeR R ffer @l 9w A qon. Bank of India BOI /}( Mumbai - 400 092 « Fax: 28086203

....Defendants Worli Sea Face Road, Worli, Mumbai-400018 ....Defendants ) HERTE AEHRT A=l ARFRM 9359 A PR 8% R e S Relationship beyond banking Tel.: 28082602 / 28086198 / 28086204 / 28086207

E-mail: BorivliW.MumbaiNorth@bankofindia.co.in

Ref No. BOR(W)/ADV/SARFAESI/2025-26/1/2
To,
Mr Mohammed Mujeeb Qureshi
C-203,Abhinandan Chandresh Resort CHS Ltd
Lodha Complex, Mira Road East - 401107
Guarantor(s)- Mortgagors
NOTICE U/S 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF

FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002
1. You are aware that the Bank has granted various credit limits aggregating to an
amount of Rs.20,32,540/- (Rupees Twenty lakh thirty two thousand five hundred
forty), to Mrs Reshma Khan for which you stood as guarantor and executed letter of
guarantee(s) dated 31-10-2012 guaranteeing the due repayment of the said amounts
and all interest, cost, charges and expenses due and accruing thereon by the Principal
Debtor. The details of various credit facilities granted by the Bank and the outstanding
dues thereunder as on the date of notice are as under:

Date- 05-05-2025

Sanctioned Limit

Home Loan Rs. 20,32,540/-
Uncharged interest from 20-12-2017 to till 04-05-2025 Rs. 6,30,873.00

Total Rs. 21,82,806.38

2. As the principal debtor has defaulted in repayment of his/her/theirsits liabilities, we
have classified his/her/theirs/its dues as Non-Performing Asset on 31-12-2017 in
accordance with the directions or guidelines issued by the Reserve Bank of India.

3. As stated herein above, in view of the default committed by the principal debtor, you
as the guarantor became liable jointly and severally for the said debt.

4. Forthe reasons stated above, we invoke your guarantee and hereby call upon you to
discharge in full your liabilities by paying to the Bank Rs. 21,82,806.38 (contractual
dues upto the date notice) with interest @10.00% p.a. compounded with monthly
rests within 60 days of receipt of this notice failing which we will be constrained to
initiate legal action against you including by filing appropriate legal proceedings
against you before Debts Recovery Tribunal/Court for recovery of the said amounts
with applicable interest from the date of the notice till the date of actual realisation
along with all costs, expenses etc. incidental thereto.

Nature of Facility Outstanding dues

Rs. 15,51,933.38

Yours faithfully,

NAME: Mrs Aaradhana Sinha
DESIGNATION: Chief Manager
AUTHORISED OFFICER

Place: Mumbai
Date: 05-05-2025




@ marathi.freepressjournal.in

e, VAR, f&. 2 3iRe 20y

WTER A F A

E-Tender Notice.

a3 ool Al [¢og0T ShHTTeh—3
foret wiaTe, YR TR, T 30U, e Hicted ge, arft
Led T, e, qﬁﬁjﬁrs‘—xoo o3

i el FR.ULA. R00/3033
Tee sieh ATk Shean — THTOTI IR
foeg
ofY. 3TV YTl S & 3R — THTUTY SheigR
Tersht sfshen e soamandt @emn

-2, off. 3T9TveR YorTelt s
-3, 9., IIT A91eh TR
T -3. oft. forema gesh 9
HEr-%. off. guTy ferem wiesty
Td T g gk (fi), 4. feere, fear TfRe-¥32303.

sanareff, AR fere tfterrr oMU, sETeR 2038 /035 HEY
IFoieR seh/ forfir TESeT =Tt 2IfT @ B, 30,00,9%0.00 (B, A
AT | ESTR HTA9) 765 e ) TN QUATETS! gl SHTOTR ST el 37T,
a7ifor

rE HEHT et T i wrel T o et g
Shelet! HTCTARIT STH Sheft T8 ATTT foreft fersht sroammer eme fot ot

TR, YT ATgR G el ST I, T8 0¢.0¢. 030 ferhreit siwon
TR OGS SAT0T =T ST e sHoaia) FAfeerd sl et 312, Agi
TR EOTeAT TS dESe TEwIl BUATTSt ST 3tk HrerweRf fokE
e FoTeTE TR T ST PR S, Yook, g foaT e
TR FeicaT SHRhAT (eiTE STMUTvATe! STTaTe shed STl

— TTER /ST HTTHR S0 —

Tt AT SroRTe! T s SOt Tt T2 AR 4o &1 0f T, £3
SR AT B. 093¢ T, TTE i 4<R/T &M 00 7. &2 SR FedTehd
03.23 U 3T 7T ShHTieh Ue? /&t 8 oo TWl. 3% N odichd 09,82
T, |reRR, ar. e, freer Regr s a9 e,
TS TE T = TTRreRoTrea TRTeeRI A1 aR@e feel: 33.086.303Y

Tt/ - (o grmoam)
(=) T
FWWW ol ST TR Hers (Sreméi-3)

ﬁzmw’avavﬂaﬁ

1 NEHER T T Fos v
Iq A, A TN 3T, SR
(ufvem), gt @ fear o
Foftet T firesera o 2) Tos
q. ¢, fewmm 4. 3 & §3uo
=, R) "ee 7. L&y, fewmn A,
¢ &7 &30 =Ll Iy wWaE
S fresehd wed #ft =R g
I AT Yo% HEA £ /3 TIaT
sAfawerd feeen 9 AfUsr 1R 9
ARG T ST foeen &
AR Atz rfyrern fawa
YU e R, d HEHE |
firesehdiHeyTd ShIvE! o<k a1
AT FIATE TRIAT TFH,
SRR, afgare, wefi|, e,
it febart feaey sTaea™ wetg
T yfaeg FmeA™EA 2y
feerame 1 gd o gt
Wlefid TTal Feddmd. Tl
I HTEE gFH AR Il
STHITE ATV 1 HISeT 32 38
THST AR Ut hell SISt ATt
e et

3. TN o Ut

o fere,

e HfTrsTeres,
ﬂﬁEﬁTnH, ’TIE:E’( (qﬁ\%‘q):
BM-%0% %02,

(3ufar . 34 37a9)

TRAIN He-shaal eI AETAHAIT HeUT HAd, SAR HaAlh 3R, WK,
ai (qd), HI$ yooost, I G WHE e @ TEI SART
TETABT FATR 260, T AT, 9% T HIT GRUT HOM A, Rayer
FIAR otk T Fetioh 32/20/033 et AL SHTel. il ATATAERI Fevel

Y.
FEAT, 7 ACNEIR FEITAT ASTTd/ATdH A Helel AId FHTEGTS
9% THEF TIT T RAUY AT FNUARG FAT FHET TREER
mﬂmlwmmmlmmﬁw
AT g & A qfat?: SeaTar ARWIrg ¢ @ FefRarEr
MY ARUIAT aT gl ENE‘QT?} WQW T FEETIAT U T
3+ QA He . mwméﬂwnﬁa FIOTEY cAfFceng g
ARUAT RhAT @A AEX Sedl Ad TR AAd OHIEEr, dedear
HISTATATT / HATTHACAAS 8% ToFh AT § RATeY JedT gedicRonarad
FEea 3UfAiaR FAER avar HEder Ands Afgd, SRRAr
FIUTATET gFh, W/ﬁaﬁﬁmm CRICIEC IS e IR IEDIG IR
FEAE FoAT I, AT TR ga ARieRE / BT
TETUATETST HEATAT HATeRIT Ad Tidehs TR b.oo o R.00 T,
A Rearear aREIgE AR fed d9varear aRETd 3uestT
T, @

afea
WIAIR FE-SHaet FehY g foraior Hear #ifea,

mmnma(r&l,wé gooout.
FreATeR Rt Y Fefier

aTor : Ha$
AT : 08/0¢ /034

MAHA

Maharashira Sisto Eloctnich

Dated 02.08.2025

Tender is |nV|ted from reputed & registered contractors for

following works.

Sr. Tenders published by Panvel Urban Sale
No. Division Period
1 EE/PNL-U/TECH/PCO0/T-01/2025-2026, 28.07.2025
Rs77.0 lakhs to 7.08.2025
2 EE/PNL-U/Load Unload/T-02/2025-2026,
Rs.10.0 lakhs

For more details and ammendments, please visit web site:
https://works.mahadiscom.in/eTender/etender

PRONO: 219
email date:01.08.2025

Executive Engineer(O&M)
Panvel Urban Division, MSEDCL
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SHREE STEEL WIRE ROPES LIMITED
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SEWRL CIN: L45202MH1992PLC067466 )
—— Regd. Office: Gat No. 183-185, K.1.D.C. Ins. Area, Village-Dheku,

Tal.-Khalapur, Dist.- Raigad, Khopoli -410203,
o Email: compliances@sswrl.com, Tel. No. 022-6739 9999.

NOTICE OF THE 33rd ANNUAL GENERAL MEETING,
E-VOTING AND BOOK CLOSURE
1. ANNUAL GENERAL MEETING:
NOTICE is hereby given that the 33rd Annual General Meeting (AGM) of the Members
of the Company will be held on Monday, 25th August 2025 at 9:30 A.M (IST) at the
registered office of the Company to transact the Businesses, as set out in the Notice
of AGM.
Electronic copies of the Notice of AGM and Annual Report for the financial year 2024-
2025 have been sent to all Shareholders whose email addresses are registered with the
Depository Participant(s)/ Register and Share Transfer Agent/Company. If you have not
registered your email address with Depository Participant(s)/Register and Share
Transfer Agent/ Company, you may please register your email address.
Physical Shareholders: Please contact the Register and Share Transfer Agent of the
Company (rnt.helpdesk@in.mpms.mufg.com, Tel.N0:02249186000) for registering
email address and bank account details.
Demat Shareholders: Please contact your Depository Participant (DP) and register
your email address and bank account details as per the process advised by your DP.
Further, in accordance with Regulations 36(1)(b) of the SEBI (Listing Regulations and
Disclosure Requirements) Regulations, 2015, (‘SEBI Listing Regulations’), a letter is
being sent to the shareholders whose email addresses are not registered with the
Company/DP, providing a web-link for accessing the Annual Report FY 2024-25.
Members may note that the Notice of 33rd AGM and the Annual Report for the Financial
Year 2024-25 will be available on the Company’s website at http://www.sswrl.com/
annual_report.php and the website of Stock Exchange i,e BSE Limited at
www.bseindia.com. The Notice of the 33rd AGM will also be available on the CDSL at
www.evotingindia.com.
E-VOTING & PROCEDURE:
All the Members of the Company are informed that: In compliance with applicable
rules and regulations, members are provided with the facility to cast their vote on
resolutions set forth in the Notice of AGM using electronic voting means (e-voting)
provided by CDSL, the voting rights of the members shall be in proportion to their holding
of shares in paid-up equity share capital of the Company as on Monday, 18th August,
2025 (‘cut-off date’).
Members holding their shares either in physical form orin Dematerialized form, as on the
cut-off date of 18th August 2025 may cast their vote electronically on the resolutions as
setoutin the notice of AGM through remote e-voting and e-voting at the AGM.
The remote e-voting shall commence on Thursday, 21st August 2025 at 9:00 A.M
(IST) and shall end on Sunday, 24th August 2025 at 5:00 P.M (IST) after the aforesaid
period the portal shall forthwith be blocked and shall not be available for remote e-voting.
CS RUSHABH DOSHI, Company Secretary in Whole Time Practice (M.No. ACS 24406
& COP 25328) has been appointed as the Scrutinizer for Scrutinizing the Remote E-
voting process and E-voting atthe AGM in a fair and transparent manner.
Any person, who acquires shares of the Company and becomes members of the
company after notice has been sent electronically by the company and hold shares as of
the cut-off date i,e 18th August, 2025, may obtain the login ID and password by sending a
request at helpdesk.evoting@cdslindia.com or our Share Transfer Agent MUFG Intime
India Pvt.Ltd,C-101, 247 Park, LBS Marg, Vikhroli (West), Mumbai-400083,
Email:rnt.helpdesk@in.mpms.mufg.com, Tel No:02249186000, However, if a personis
already registered with CDSL for e-voting then existing user ID and password can be
used for casting vote.
3. BOOK CLOSURE:
Further Notice is given that pursuant to Regulation 42 of the SEBI (LODR) Regulation
42 of the SEBI (LODR) Regulations, 2015 and Section 91 of the Companies Act, 2013
that the Register of Members & Share Transfers Books of the Company will remain
closed from Tuesday, 19th August, 2025 to Monday, 25th August, 2025 (both days
inclusive) for the purpose of AGM of the Company.
The above information is being issued for the information and benefit of all the Members
ofthe Companyandis in compliance with the MCA Circulars and SEBI Circulars.
By Order of the Board
For Shree Steel Wire Ropes Limited
Sd/-
Ashish L. Sajnani
Managing Director
DIN:00262225

g

Place: Mumbai
Date: August 1, 2025
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PUBLIC NOTICE

Notice is hereby given that Mr. Darshan
Arora and Mrs. Neera Arora have agreed
to sell to my clients the premises more
particularly described in the Schedule
hereunder (“Said Premises”);

Person/s, Company/s, Financial Institut-
ion/s, having any share, right, title, interest,
benefit claim, objection or demand of any
nature whatsoever over the said premises
by way of sale, transfer, exchange, mor-
tgage, assignment, charge, gift, trust, in-
heritance, conveyance, tenancy, bequest,
litigation, decree or order of any court of
law or otherwise should register their
claim with the undersigned at 2b, D Wing,
Ground Floor, Crystal Plaza, New Link
Road, Andheri (W), Mumbai- 400 053
within 15 days of publication of this notice
with certified copies of documentary proof
thereof, failing which, any such claim or
objection shall be deemed to have been
waived without any reference thereto.

SCHEDULE
Residential Flat bearing Flat No. 501
admeasuring 1050 sg. ft (carpet area) on
the 5" floor of the Building known as
“Kakad Imperial” (KK Imperial) constr-
ucted on plot bearing Final Plot No. 594A,
TPS Il and bearing corresponding CTS.
No. F/35 of Village Bandra situated, lying
and being at 21* Road, Bandra (West),
Mumbai- 400 050 TOGETHER WITH 10
(Ten) fully paid up shares of Rs. 50/- each
bearing distinctive Nos. 051 to 060 issued
by The Rajnandini Co-operative Housing
Society Limited vide Share Certificate no.
06 dated 25" September 2022:
BHAVYA N. JAIN (Advocate)
Email: Bhavyaj@gmail.com
Tel: 022-26733448
Place: Mumbai Date: 02.08.2025
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